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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Mr. Deputy Chairman, Sir, your honour had directed the Government,

therefore, this Statement has been made.

MR. DEPUTY CHAIRMAN: Yes. The entire House demanded that a statement
should be there. So, it is the Statement on demand. Ig 1 31171 f$ATS &1 1t is all right.

PRIVATE MEMBERS’ BILLS

MR. DEPUTY CHAIRMAN: Now, the Medical Consultancy and Other Services
(Rationalization of Fees) Bill, 2013, Shrimati Renuka Chowdhury; not present.
Shri Shantaram Naik, please.

The Representation of Peoples (Amendment) Bill, 2014
(Amendment of Sections 29A and 30)

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill further
to amend the Representation of the Peoples Act, 1951.

The question was put and the motion was adopted.
SHRI SHANTARAM NAIK: Sir, I introduce the Bill.
The Constitution (Amendment) Bill, 2014 (Amendment of Article 324)

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill further

to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI SHANTARAM NAIK: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the Constitution (Amendment) Bill, 2014
(amendment of article 151), Dr. T. Subbarami Reddy; not present. Then, the Central
Vigilance Commission (Amendment) Bill, 2014, Dr. T. Subbarami Reddy; not present.

Then, the Accident Affected Persons (Equal) Compensation Bill, 2014, Shri

Prabhat Jha; not present. The National Himalayan Region Environment Protection and
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[Mr. Deputy Chairman]
Development Bill, 2014, Shri Prabhat Jha; not present. Then, the Compulsory Gender
Sensitization Curriculum in Educational Institutions Bill, 2014, Dr. Kanwar Deep Singh;

not present.
Now, the next is the Destitute and Neglected Women (Welfare) Bill, 2010.

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Mr. Deputy Chairman, Sir,
my Private Member’s Bill should have been here in today’s Agenda. But, now, it has been
removed. Last night, when I saw the revised list of business, my Bill was not listed there.
How my Bill has been removed, when it was listed on 22nd July. Sir, last time only you

gave a ruling, that once a subject is listed in the list of Business, it can not be removed.
MR. DEPUTY CHAIRMAN: I think you have written a letter.

#t fisr STareRee st 0 W, AT Uh 980 wewqul f9d g1 Ydiied
IR U8 & Follfichel IS belel fel, 2010 39 819W # IR @rell & U 21
TR, 22 ARG B S Rargse foma fore g, S8 3T A9 o1 Bl I B IIGH
T AM 8N & 918 ...(FFLH)...

MR. DEPUTY CHAIRMAN: Okay; I have got the point.

37t faoTa SraTeRaTd gt : Afdh 991 98 |§Hel | 78] of W8 [$ 59 B8 &l $v
B B IT 8T SRR I8 Telcll A Y 31T R ...(ILT)...

sft ST|UTRT : 3T FHTI

37} faora STaTeRard TSt : W), e e oy A% a1 a1 giel § g |@redl g
b po BSAl & A1 TE1? B9 N I8l & HING Ga &, ofdb &pdl & gedi Bl
dRE AR M frel faU S €1 ..(aHm)...

it Sgwumafe : 921, v |87 B

oAt o STarevard gt : WX, 396 U &5 URISR 81, B SRR 81,
PIs el BT AT MUBT BIs RIS BT

MR. DEPUTY CHAIRMAN : Now, you listen to me. You have made your point.

it faoTg SraTeRere gt : W), I8 S a7, I8 <9 & fo Ayl 21 g9 dAn
TR TR 3R o7 38 8 fh foelt 7 ) <1 9 3901 b &1 v foham < &1
2 3R forg GefiRrg 30 4 =M &1 faggr fvar o wer 87

MR. DEPUTY CHAIRMAN : Now, Mr. Darda, please. ...(Interruptions)...



Private Members’ [25 July, 2014] Bills 329

i} fsra STaTeveTe gt : W, a9 #1991 gl
it Iy - § U 91 G ol

it faoTa STaTERdrd gl WY, AU §9G SR wfowl g, § Ig sl gl
IRIT, 3R 22 ARG BT BT ATH AT AT, 3FR el | al List of Business ¥ BT &
Al BH A W YR BT Al S Gl A7 e U Terch J 81 7|

ot SguTafer : § GHsT T3l

it fIoTa STaTEReTd gt : W), 3R 311U U fh¥l W BRUT { 37T T8l of Fabel
Al 3 aTel YPHAR Bl B ...(FAUM)... TR, AR AUH] I8 JAd ol ..(FGLH)...
3MRIR 57 YIo AT IISTIT 81 Wbl 87 TSI Sl gal+il YTkl idl &, Sl 57 oF
& 3ER P IR VB! ©§, RN 8H AN ...(FGHH)...

it SyuTafy : 39 93Tl Now, you take your seat. [ will reply to you.

it frora STaTEReTd St W, g3 AU I§ g5y {$ Frell IR g fHdl HRUT
A TTEl AT, ...(FIEH)...

ot SUQUTAT : § 3MUBT FATHIT ...(FELH)... 3T IfSTI See, I have understood
the problem. You have written a letter also. This will be examined and according to the
rules, action will be taken and you will be intimated of the action. As per rule, we will

do it.

it farora SraTevara gt : W), g3 a1 Ui HRY {6 TR wigs &I 37 A1
FER T U= BT

MR. DEPUTY CHAIRMAN : We will examine all aspects and come back to you.

2} fIoTa Sareverd TSl : WX, I8 a1 a5V b TR Biss ...(FdgM )...
st SUUTUFS : 98 W) HATSY BRI ..(FGYUH)... That will also be looked into.

st o SarERad gt : W), I8 T 9 R9v fh 59 Mareq & fiw |
HTaT et ?

ot STl : g7 off <A

3t foor SraTevere gt - @R, 9 forg #9 saw1 g RER wd faan 2
STgcd BI bdee fHa1 2l

MR. DEPUTY CHAIRMAN : That also we will look into.
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it faora STaTeverd gst : W), §9R I8 & gdid A I P 3fR AN IHHhl B @
T ...(FaYH)...

MR. DEPUTY CHAIRMAN: We will look into that also. We will examine why
it happened, what happened and we will also try to rectify it according to the rules.

...(Interruptions)... Now Shri Avtar Singh Karimpuri. He is not present.
The Acts of Parliament (Application to Nagaland) Bill, 2010
SHRI KHEKIHO ZHIMOMI (Nagaland): Sir, I move:

That the Bill to provide for procedure for effectuating article 371 A (1) (a) of the

Constitution of India in relation to the State of Nagaland, be taken into consideration.

Mr. Deputy Chairman, Sir, I rise to present a few of my viewpoints on the
Representation of People (Amendment) Bill, 2010. Let me at the outset draw the
Government’s attention to the special position enjoyed under the Constitution of India.
That special position is founded upon the existence and recognition of customary practices
unique to the Nagas. Nagas are governed only by their age old customs as regards providing
leadership in the villages and towns in Nagaland. A local self-governance of Nagas is not
political party based. It is devoid of political competition and rancour. As the leaders are
chosen by consensus according to customary practices, there are no incoherent voices and
perceptions within the society. That is why Nagas have lived under one roof since time
immemorial. While the Britishers were successful in their ‘divide and rule policy’ in other
parts of this great country, they experienced a terrible failure wherever Nagas lived under
their customary political institutions. For instance, at the height of the British Empire
where ‘never the sun set in the British Empire’ was the order of the day, there existed free
Nagas which is a unique recognition to any nation, out of acceptance of reality, which
prevailed at that point of time. In the same way, Naga women enjoy no inferior status
to men. Therefore, there is absolutely no ground for any gender inequality in the Naga
society. This especially pertains to 33 per cent reservation to women, which is pending
before the Parliament. It will be very unfortunate to apply it in the State of Nagaland
because, under Article 371, it is clearly mentioned that no Act of Parliament shall be
applicable to the State of Nagaland, unless the State Assembly passes the same with a
majority. There is, thus, no relevance for women reservation in political institutions in the
Naga society because pride, position and status are accorded to them as per customary
law and practices. This is one reason why Nagaland has been exempted from Panchayati
Raj, which is a provision in the Constitution of India. Somehow, maybe without proper

application of mind, the part relating to municipality is being applied to Nagaland that



